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l OPEN CX>URT -
CENTRAL ADMINISTRATIVE TRIBlNAL 

ALL8H@AD BENCH ALLAHAB@..• 

Original Applicatioo No.119 of 2000. 

Tuesday this the 11th day of March 2CX>3. 
, 

Upe ndr a Kumar 
. S/o Hari Lal . 

Rfo Village Ghordauli, 
Post Ugrasenpur, 
District Allahab ad . 

• •••••• tpplic ant. 

1. 

2 . 

(By ldvocat e : Sri S.l<. Maurya) 

Versus. 

Union of India 
through Secretary 
Ministry of Rail\'·1 ay, 
Nev.r ~lhi. 

Gener al ~1anager, 
No.rtoorn Railway 
Barada HoUse , 
New Delhi. 

3. Senior Civil Engineer, 
Bridges (S & D), Flood , 
Northern Railway, Headquarter, 
New Delhi. 

' 

• ••••••• ae sponde nts. 

(By Advocate :11Sr~A.K . Gaur) 

ORDER - -
By this 0.A., filed under section 19 of ldministrative 

Tribunals ~t 1985, the applicant has challenged the 

order dated 16.2.1999 by which his claim for regularis ati on 

was r e ject2d on the ground that the per1od of w~k'dQne by him 

as Casual Labour i& too short and regularisation is not 

possible. This 0.A., has been filed on 15.2.2000, though 

applicant was n6t allov..ed to work after 1992. The O.A., 

has been filed after 8 years. Too applicant worked only 
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for 54 days in 1990 and 80 days in 1992. 

~order V-
2. In the circumstances, tllBi,re jecting the claim of the 

--" 
applicant is justif ied and ial~or no interference. 

The O. A. has no nerit and is accordingly dismissed. 

No order as to cost.s. 

' ·vice-Chairman. 

Manish/-
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